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BHUVANAGERIDISTRIOT.

It is to submit that Sri. Ravula Lingaswamy, R/o.Yadadri Bhuvanagiri District& others has

filed an OA No. 97 of 2021 before the Hon‘ble NGT, Chennai on pollution due to M/s. Hazelo

Labs (P) Ltd., Anthammagudem (V), Yadadri District.

Earlier, the Board fileda report dated latest on 06.12.2024 before the Hon'ble NGT, Chennai

submitting the details of Environmental Compensation (EC) imposed and part payments

made bytheindustries. The Hon‘ble NGT during the hearing held on 28.01.2025 has taken

on record the report filed by the Board and directed the Respondent Board to inspect the6’
h

Respondent industry i.e., M/s. Hazelo Lab Private Limited, (Formerly M/s. Venlar Labs (P)

Ltd) and filea Compliance report on directions issued by the Board.

In this regard, it is to submit that earlier the External Experts Committee formed by the

Board in coordination with the Board officials inspected the6
t
° respondent industry i.e., M/s.

Hazelo Lab Private Limited, {Formerly N\/s. Venlar Labs (P) Ltd) on 22.11.2024, 03.12.2024

& 23.12.2024. Also the Board officials again inspected the industry on 03.02.2025 &

08.02.2025. The details of the industry are submitted as follows:

1. M/s. Hazelo Lab Private Limited, (Formerly M/s. Venlar Labs (P) Ltd) is located at

Dhotigudem (V), Pochampally (M), Yadadri Bhuvangiri District. The industry is

engaged in manufacturing of Bulk Drugs& Intermediates with the investment of

Rs.52.97 Cr.

2. The industry has obtained Consent For Operation (CFO) from the Board vide order

dt: 01.09.2022 which is valid up to 31.01.2027 Copy of the same is enclosed as

Annexure-I.

3. Ambient AirQuality (AAQ) Measures taken by the industry:

A. The industry has provided following scrubbers with online pH meters:

i. Production block — A:

2 stage scrubber. Activated charcoal bed and sub condenser not

provided.

ii. Production block —A fextensionJ:

2 stage scrubber. Activated charcoal bed and sub cooler condenser not

provided.



iii. Production block — B:

Dismantled.

iv. Production block — C:

2 x 2 stage scrubbers. Activated charcoal bed provided and sub cooler

condenser not provided.

v. Production block — D1 & D2:

2 x 2 stage scrubbers. Activated charcoal bed and sub cooler condenser not

provided.

vi. Production block — E:

Hydrogenation block.

vii. Production block — F:

3 Nos double stage scrubbers provided, but not provided activated charcoal

bed and sub cooler condensers.

viii. Production block - G:

2 Nos double stage scrubbers provided and 1 Nos single stage scrubbers, but

not provided activated charcoal bed and sub cooler condensers.

ix. Production block — H:

1 Nos double stage scrubbers provided, but not provided activated charcoal

bed and sub cooler condensers.

x. ATFD:

2 stage scrubber. Activated charcoal bed provided and sub cooler condenser

not provided.

xi. StriDper& vaccum tfJb:

2 stage scrubber. Activated charcoal bed and sub cooler condenser not

provided.

xii. HTDS& stripper fed tank:

1 stage scrubber. Activated charcoal bed and sub cooler condenser not

provided.

xiii. HCI tank:

1 stage scrubber. Activated charcoal bed and sub cooler condenser not

provided.

B. The industry has provided online VOC analyzer and connected the same to

TGPCB server.



C. The industry has boilers of capacity 1X4 TPH & 1x12 TPH and provided MDC

followed by Bag filter as Air Pollution Control Equipment followed by common

stack of height 30 mtrs.

4. Zero Liquid Discharge (ZLD) Systems installed details:

i. Earlier during inspection of CPCB team, the industry was operating old ZLD

system, now the same was dismantled and removed.

ii. Now, the industry is operating new Zero Liquid Discharge (ZLD) system for

treatment of effluent. The system consists of: NEE (S stage) — 2fi0 KLD, ATFD —

30 mtr.sq,3 stage RO — 250 KLD, Old RO system — 100 KLD, HTDS Equalization

tank - 450 KL, Stripper Feed Tank — 2X 150 KL,LTDS Equalization Tank — 210

KL,Bio-Feed Tank — 210 KL,Aeration Tank-1 — 3000 KL,Aeration Tank-2 - 750

KL.

iii. The industry has provided online connectivity for CPCB& TGPCB servers for MEE

condensate, HTDS, LTDS flow meters and cameras atgate and RO permeate.

5. As per the directions of the Board, the industry has paid total Environmental

Compensation (EC) amount ofRs. 77,70,000/- i.e., 100% ofECamovnt levied.

6. The Board has reviewed the industry before Task Force Committee by giving hearing

opportunity to industry during hearing held on 18.10.2024 and issued latest

directions to the industry on 23.10.2024. Copy of the same is enclosed as

Annexure-II.

7. During inspection on 25.11.2024, the Board officials collected stage wise samples

from Zero Liquid Discharge (ZLD} unit. As per the analysis reports dt.02.12.2024, the

values of certain parameters are exceeding the Board‘s prescribed standards. Copy

ofthesame is enclosed as Annexure -III.

8. The Board officials, during inspection of industry observed certain non-compliances

of directions& conditions stipulated in CFO issued by the Board. The compliance

status of directions order dt. 23.10.2024 is enclosed as Annexure - IV and

compliance of conditions in CFO order dt. 01.09.2022 compliance status as

Annexure - V.



It is to submit that, the Respondent Board will review the industry before Task Force

Committee regarding non-compliances observed during inspections for taking necessary

action and Board will also examine the representation submitted by the industry before Task

Force committee.

It is to further submit that the Respondent Board will regularly monitor the industry for

environmental compliance and will adhere to any directions issued by the Hon‘ble NGT.

Place: Na lgonda

Date: 12-02-2025
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TELANGANA STATE POLLUTION CONTROL DOARD

PARY.4VARAN BHAVAN,A - 3, INDUSTRIAL ESTATE.

SANATHNAGAR, HYDERABAD - 500 018

CONSENT& HWA ORDER (EXPANSION — PHASE-I)

RED CATEGORY

Consent Orcler No: 220523957956 Date: 01.05.2022

(Consent Order forExisting/New or altered discharge Of so vage ai›â/or made effluci ts/o‹rIlel

under Secfio/J 25/26 ofthe Water {Prevenf'on& Control ot Polliilioi) Act, 1974 and anJei›dinents

theieof, Operation of the plant under section 21/22 ofAir (Prevention& Control of Polli lion) Act

1981 aiid amendments thereof and Authofisalion/ Renewal ofAuthorisation under Rule6 otthe

Hazardous Wastes (Management, Handling & Transbounâary, Movement) Rules 20 16 &

Amendments thersoft.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & ControJ of

Pollution) Act, 1974, under section 21/22 of Air(Prevention& Control ofP ollution) Act 199 I and

amendments thereof, and Authorisation under the provisions of HW (MH 6 TM) PvJes, 2016

(hereinafter referred to as 'the Acts’, the Rules) and amendments thereof and the rules and

orders made there under to Mls. Hazelo Lab Pvt Ltd., (Formerly Mls Venlar Labs (P)Ltd,)

Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District (hereinafter referred lo as

’the Applicant /Industry') and the industry is authorized to operate the industrial plant :o discharge

the Effluents from the outlets and the quantify ofE missions per hour from the chimneys, by

operating pollution control equipment, as detailed below,

i) Out lets far disc harge of Effluents (Phase-I):

Outlet

No.

Description of outlet Max daily

1. HTDS Effluents:

(Pi-ocess - 44 KLD +

Washings - 3.5KLD

, + RO/DM plant

Rejects -7 KLD +

Scrubber effl cient -

5.3 KLD)

2. LTDS Effluents:

(Cooling bleed off-

21 KLD + Boiler blow

down — 5.3KLD +

Domestic effluents —

3.2 KI.D)

discharge

inKLD

Po nt of DlsposaI

59.8 Shal be sMpped oflfr organics

recovery

I 29.5

Total:¡ 89.3 KLD

II) Emissions from chimneys(Phase-I):

Ghimney

1

2

1 3

4

3

Stripper conclensale to distillale for

separation of organic compounds

followed by disposal to cement

plants for co-processing& distilled

effluents shall he routed to LTDS

treatment system.

Stripped effluents for forced

evaporation in MEE followed by

ATFD

Condensate from IVIEE & ATFD

shall be routed to LTDS trealment

system.

ATFD Salts to TSDF.

LTDS effluents along wrth

condensate of MEE & ATFD shall

be treated in Biological E”FP

followed by filtration in RO Plant.

RO Permeate water lo

boiler/cocling tower makeup

RO Rejects to MEE

Desci iption ofC him ney

Attached toCoal fired Boiler of capacity1 x 4 TPH

Attached toCoal fired Boiler of capacity1 x 12 TPH

Attached toThermic Fluid Heater —1 x 1 Lakh Kcal/hi& 1 x 2

Lakh Kcal/hr.

Attached toprocess emissions

Attached to D.G. Set ofcapacity1 x 250 kVA & 2 x 1500 KVA



” : 7: ' ”IVIEE Salts

‘ 8., :.Inorganic residi

10. Cätalyøt

* 2, Hazardous wasù

hlo Hazardaii‹

'2.. - Spëîit sòIV/ețît!

t’’-'’ %, cqn.q;ne.

eätțrlpnt,.transpò.ft..anó°ô s|

2b.¿.of 1:ïÜ 80."

Schadulë -Ï Kg/dày.

36.1 of 3:81 TPD

Schedule —I

28:6 of 1.47 KLõ

Sühedule-I

35:1 of 1.09i I-'D

Schedule -]

20.3/ 36.1 of 1.52 TPD

Schedule-I

28.6 of 6.28 KU

Schedule —I

35.3 of .4.80 TPÒ

Schedulę -.I

28.J oŁ 1.58 TPD

Schedule-I

26.3. õf 27.30-

Schedule-I .Kg/days..

Schedulé-I Kğ/day*

Gtțęąru Quąnțic

\Nasternämyly-

al:.ojïtion

ü 7wăhin the. plant

.Ș¢eBtS.oIveăts for

Jthòrizëd: Cement

IF, D/u/ńdi@İ; RR

iders.'.ręçyčtere.
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21

.'23

.24

27

2%

30

3..1

33

35

2-[2-|3(S)-{3-{2-(.7-

ChIoro-2-Quinolioyl)-

ethenyl]púenyI]1

hydro¥ypropyl1 henyl-

2-propanoI

2;8-Diazo bicyclo

Nonane

2,3,4,5-Bis-O- (1-

methyIethylidene)-b-D-

fructopyranose

35.0 :Ił

290.5 .Î

22 2- Aœtyl Ethoxy aœtyl 570.5 ‘I
methoxy ether

N,N-Carbonyl di 759.5 I

ifnidazole

(2S,3S;5S)-V-Arńino- “ S.5.O’ '-.fll

Hydroxy5-Tert-

ButyIcarłșonyl.Arńfno:

1,6-diõhenyl

25 Trans-Â-(6

chlorophenyl)-

' cyclohexane carboxylic

- acid

-'35.õ jï.

Z6 Güanine 693.0 I

Poly a8yI ämine HCI 175.0 I

Tert-butyl 2-((4R;6S}•6- 59,5 l}ł

((E)-2-(4(4-

flurpphenyl}-6-

i«opropyI-2-(N-

methylmethaüesulfona

mido) Pyrìmidiü- 5•

yI)vinyI)- Z,2-dlmethyl-

.ț.,4-õioxane-4-yl-)

ace1ate..

29 :'Ș-Cyano'phthalide

1.1-

'€yclohexanediacetic

.acid ...

234.5 III

584.5 I

2';3'-DiOa.cetyI-fi'-

_de.oxy-5•flúorõčytidine:

N-(2-Methyl-5-

45.5 11.

1.15.ã ' I]

'.a.mino,phe.riyl)-4j(3.

. pyndyI)-2-pyrimidine

.a”rnine.. ,..._ ,

4-[(.4-MethylpIperazin- 115.5 I

1:-yI) mëthy.*l bëozoič

'acid Óihydròchlòfide,.

[4•cyang-3-

(trifluörom.ethyl)

pùeoyJ]pröpanamìde

TOta1 . WÖrSt Case 7g00

sćenarlò Tor 2õ Kg/day

prpöucts .sn

-Càmpalgn basis at

any given point of

time

3-Ș'-(7-çhloro-€-quinolinyI) *’ SP.2

ețhenÿ{]-aIqhe-[2-(methoxy::

cafbo.hÿI-phenyI)methyl} -

bëta' xo-benzenepropanois

açid oêthÿÎ›eeter

2,3-Pyr1¢ me

.Dičafbòxyliacid

(-)-Fructose

Aœtica.nhydride

1H lmidazole

’ Ptieriyl lanine.

Tëtiähydrobènzerie

2,5,&Triamino-3H-

pyrimidin-4-one

Polÿallylamine

Țert-Butyl-2((4R,6S)ó-

(açęty!•n)methyl-2',2-.

dimethyl-I.,3-dioxãn

yl)acetate '

5-Carboxy Phtha”lide

Cyclohexanone

lsovalaraläehyde

Methyl-2;3-O- :

isopropylidene-5-dêoxy-D-

nbofuranáside

(2-Methyl-5- ..

nrtrôphenyl)guanidtine,

4-Gyanôğčnzyl"broïnide

2-MethyIacryIic actô

1OÎ3.2

26.1

Ø3j-

2t8

14,4

”' 955.9

3fi.8

129.6

1õ4,1





1.../ The applicant shall'. m ake. appliœtiõns through

Air. Ăcfs). and Authorisation under HWM RuleG

this oïder, alpng with prescriğed fee under

o.mine:.for renêwaI’:pf/Çoriäënt (under

Water and

Authorisatiòri pf the Böärd. Tlią appliœnt can

atłeaśt*140.däyä‹b.étor.e:bthe..d.ate .of

Water& ”

eÿpiç of

AirActș for.obtaIning Cpr\s.ent

aIso,applÿ.-forAuto R9newaI.of;he

30.days. before the .expiry oJ"this'. order as:per the

Board Circular dt.19.11J01J.. &

CFO atleast

ğrö;töeğürë: and'Eligibility stipulated

08.12,20.1 . (avallabje in Boards

.;. . .. _.
This: ordet is iśsu.ed *ìû/’ïipø with. Bôard's: GFO&HWA. order 30.05 20:17

(Expansion) order dt. 29:05.202'1. Concealing

informątión/ fabñsałed data and failuæ tp comply

Websites

and‘ CFE”

. the fașțüal dąïa”.”òr'''șùbmission of false

łth any'.of the¿conditiõns mentioned

orğer may'resu\I inwithdrawal of this order and attract action unóer-the:j oy\\siğps of

pollčtion con ! Acts. The industry shall comply wrth all other conditioris-CFO&HWA

30.05.2017 and CFE (Expansion) order.dt..29..05.202 is still

4. Any person aggrieVe&.by an order made. by

applicąble:.

Section 27 of Water Act, 1974 gr‹S.ection 2.1 of Air AčtjȚ19B1• m'aÿ

inthis

relevánt

örder dt.

25, Section 26,

within thirty.days.from.tha

. date of which the older is communicated to him, prefer:an; appeal as per<RuIes;. to such
authority (hereinafter referred to as the Appellate AUth.öñty).-con’ét1tuted u?der. Seçtion 28 of

:’the Water (PreVerition and Control of Pollution) Act,. :.1974 .and Section :31 of:..the.; Air

(Prevention and Corrtrol óf Połlütion) Act, 1$81. ' -'

4. The industry may Explore tfie pošśibllity of tąppiriğ. ttie so|ar energy fa.r tfieir :ënergy ï*

requiremerM.

S

. to take action ińcluding re.úćike:õf. th!s order 'in the,|ńtèrę}sï:. f.protection of public .heá|th:and

environmerit. : ”” " ””

” 1 . Prõcësé:.. .. . . : ... .., '

2 \/\/asG ngs - " ” —

6 Scrüt›ber. . . . ..., .:..:

4 Boiler”Feeó:
'S. Coôlinğ tower make-up. :

6 ROAD.Mrejects '-“

7 • Domesbc

:8 : Garderiing.

” Total

(Fresh:-1õ8 KLõ,’+“.

Etecycled”4 85.8 KLO)..

2. õuring. thè maintenance/ breakdown of ZLD, the.pre-treated ef11uerit sent .ta,CEIP fora

perİod offriaximum 15 days in œlendar ÿear. duly meeting the föllõwinğ iñlet śla ñdàrôs.

Limiting Standards '

S.5— 9:0

45.0

5.000 mg/I

20 mğ/I

5.mg/I

50 mg/I .

2 mg/I '.i

2 mg/I ’

..: 2 mg/]

3 mg/I

1 mg/I

': ... 3 mg/I





The payrńërit of!ánïîuąl‹wnsent fee sh.ąllî ôe :ńiăde tithe':.œncemed RÔ I.for'eyę.ry.’finančial

.year (i-ț.,: April t6 March.) within'the s.tipuÏated.time period ïi,e., 1st quarteròf:ev•ü.financial

year (April ìa June) iB. mandatory for the industry /.pioject, failing wł;ioÜ tha,vaIidity of the

Corișent'Order automatical|y stands cancelled änd operation 'indúśtry../:.prõjeçt'-without va|id

cònśënt àtträcts' ğenaİ›acfiõń u/idar tłie provision of Water Äct; Air'.A/Ö& hazardous and

Qther\ñ/astes*tManagëntent.&T.ransbgundary MpxąmentjÓuİes/ 201,6:

9. Thé industry e/ther'paying an?ual fee ortotal fee foč.ConsèȘtedog sLiall‹paty the bala’n.œ

.fee as per thë rayİsect.rates.ac.applicable from timë to time.. "

12. The.industiy shalFrnaIńtaiț\ yent: cöpğenserś, for errÎÎcal ‹/ solvent śtorage‘tånks!ło contro)

fugitive emissions'. ;.'.

- 1.Ï ,The. İn,dusttry:șhą!!"m.aiËttaiËÏ.6eparate water meters for. rêcoròin wãtèr /?onsuujption for

. process,6aJIer'féëd, .Cooling-and domestic purposes an,d also.m.aințain.daily records.

reoòrds.

protõçot. Țhej„ś.hăl,l alśò: ìûstălI“dfgifaf fl/ow meter är.RO‹pe.rrńeàte and corinect fhè.Jeanne to

TSPCB& ĆPCB..s.ewer.

15. The industry śhall maintaih.2 stage șcrubb.er along with.online pH monitori?g.șystefg.iö all the

.productiğn blocks forcontrol of process emìssioûs. They shąll, maiÿțąi? Jög.:ğgokfgr operation

of scrubber formonitoring active scrubbing media.

17,The Iñdü,stțy a.hgll malntäiy.

drums conțaining:phëfyțpals'J&'yyasțe .to.Jçontrgl..spillagës 7.ğisch.arges of. chemiœlśÿeffjüëhts

18. The industry shall.mairitäinJlP cãrnera wìIł\*PAN”: TI 'Zoõm -‘5ž or above.; ... . . ' .. .. . - .. ‹.,.,. ... ,. ..\...
vision capabilm/ at effluent collection..eystem':(NTDS; LTDS-& 'RO pę. eate)* as per

.' ›,C.P,.CB, norms and atback 'sidč of the' ińdùštry coverińğ tõtal' vïew of.jhè ğram.° hey' śhall

IP,CaITiera with PAN;:Z€lóm. 5ï.oț aõ'ave focal length,

of effluer\t.tankard,..Sotvent<tąnksrs; Chemical.tarikers,'"Hązardous'\/\/aște carrying

other iTiatetial

with
çawyiGg:yqhicles:. Ihese. œmeraś sfiallb/ëdorïnečtëdtto the website

minimum,backupõf hre rșonțțtș:

20. During

movement

vehicles&

ofTSPDB,

themainenaace /‹üreakdÏg of Z,LO/sysețrr::th ndąsÏry..is permitted to, sencl HȚDS.
effluents to ,the UEE

.Patancheru

system ‹of"M/s. JETL; Jeeditñètłã.aúd °LTDF èfffuentś’ to. M/øï.êETL,

duly meetirjg,the inlét śtand.àrds-'stipúlated’at'Scłiedule —B for not. more than 15
dàyș, ina calendar year and shall maintain rècordm:

21.The.:iñdustry.'shs!›‹pr?vide„.and maintain hood with.extráct|on sÿątemś.țö.tńe H.TDS.

22. The

the records for.e1'fIuÁnt.geńeratio.n, ȚDS:yalues, salt gên,e/atian n daify'basis:

23. TheJndustry shaİl:dëvè|ôpgraeribelț'ás,pér nõrms.

;ß '

collection

shall maJntairi





, ,, . ... . . .;,..•„.„.°, . ..•• .. ..,. ,...t. .... .,.... ,.. ..., ...,. ..,. . . . „°....°,. ü..J°.

:41J (a) Tłié ïńdüsby shäll rnaiïitãin.th:e ïóltowi*ng'.rëœiztsan *e.śäme"sț\all:be made available.:to ’

:'.tha.BoąÖÒfflčiais durÏüg/Łheîinspeotion °'

i) Daily pródü:cõõn dëtails.. : . "

ii) Quantity of Efflgerîts.generated. anö.reused., -"

iii) Log Books forpollutiõn control systems.

iv) Däily solid waste generated. and disposed :

(b} Thą industry shall submit consolidated statement of the above on monkly basis to the

Concerned Regional Office.

42. The-ÏndusIry st-ia8 ițupleiTieñt bthe odour.control measures at śòurce of/genprãtïbn*ànd from

ETP and' snail erisure tó maintain the same effectively to control'õdöu.r.próbIërriś.

43 The ïridustry:4haILens.ure.that there shall not be any change in proceșś te r O/¢9Y/aad.scope

of. workiüğ withoüt. prior‘approval from the Board. "

44: Ås:psr.G.0..Rț.No.286, the. industry shall .transport the industria! efflue.nts::arïJ-płÿing on the'

' roäds'is aIov/ed:betw9en6 A.M. to6 P.M. only.

46. The industry shah ćómply with the all the directi?ns ïsšueô By the*Bòardłfrom time to time.

4.7..'The applicant. shall:.submii.Environment statement 1ri 'For V*t9.tł\e: ItîegionaI"oftice before

.40th.September ofëvëryșearas:p¥rRule JNo.1ë.of.E(P);Ru!eș, 1asg.earnen«ments.thereof:

. ....,. , „.° „'ü.. îȘ*'..t'”.,'.'.d.. :,.I,. Ț.Ț

ëg.:Tńą conòitioris: stipulated in thïs order are without-àny -pîeiudi 1ò'ÿghtś and.contentions of

íhis Bòard. in.any Hori ble court.of Law: ”'"” " "

[SPECIAL CONDIEÔNS.OT AUTHORIS.AT.ÏON FOR /OCC PIEgÕR.ÖPERATORHÅND.LING

HAZĄRD.OUS.:WASTES}':.

1. The industry shallgits.töçî.pno:r!6:forwaste'rninini/fzat .nta*d IIeanér production practices:

. .- . ” ' " " .: .. .- - . :
2.

and other Wastes (Managëmęnț‹ 'Hã.ndling And Trąnsbou9dąfy‹Mqyement) !es; 201Ș.ąpd

wąste

. Régipnal office. The°industry

Aüihõrisatíon in FORM•3. i.e., qúarïtity

: waste etc.,. and file

of IfičiFlerağlej \wäste, land dìsposal waste,„ręcyC|able

annual returns:In Forrrî-:4 ąs per:Rule-20(2) of the HazardoșsJarid/othër

V\la.stes.(Management, Handling.&.Trànsboundary™Movament) Rules, 2016 aîó:amendments
thereof. " ” " ” ”"”

3, .The indústry shall dispose.hell the Ha:zardogs Waąte tö,. only. indosÏrÏes/ägenú•tes:' authsrized

Jğț.łh.e. S.tate F"ol!yțin Contròț Boarõs,.'Thè industry:šhàII verify the autho.ñzațłoü.Sof.țhę,.Board

.:grven țo the:.Papy befere diśposing itś wa”ste to the External Party.

4t The inöus.try. shąll

.concurrençë .with
maintain :p.roper: .rqcords for .Hazárdous Wàstes d.isğpsal: :łaqd its

authõnzation. lp ca'se' of väriation in generation,. inó;uąłțp¿.:stiaIİ’:*úbmit

and a.btain.amen'dmeńt.in:Env,|ronmentsI..CJearance/ CFE/CFÒ..in.tñiś rega'rd

Ś. The industry shall stora Used/ Waste Oil
their premises till its disposal. Waste oils
Rëčÿclers and Ús9d

b.uyback basis. The

. ãDÔ carryover of

.Auİhoñsatiõn/order

Oi|.

and Used Lèąd'Acid. Battëríeü.in 'ą:secured,way in

shàll be disposed .tö. the .a«thgdzęd.. epfocessors/

Lead Acid Battefies shall be.disposed to the mańufąctdrers“/ dealèrs on

industry shall take necessary'practicaI steps

oil from the
forprevention\of oî¡ spillages

premises. The’ industry :šhàIl,\. check ‹the Certificate/

of MoEF issued to the Re-usčr/Rećyçle üriits wtiilë člispasïng 1e waste







TELANGANA’POLLUTION COhITROL BOARo Phone: 040-23887500-

s PA RYAVARANB HAVAN,A -3,$ND USTRZAL ESTATE,

* SANATHNAGAR, HYDERABAD -SOO01B.

BY REGD. POST W?TH ACK. DUE

Fax: 0fl0-2381563I

Website:tspc0.egg.pov.in

w re (r'REVENTZON ANO CO iTROD OF POLLUTION) ACT. 19X4

(A*fiA MENDEDBY ACT5 fi OF 1 98B)

Order No.NLG-44/TGPCB/TF/HO/2024-
« 1

Date:23.10.2024

Sub: TGPCB -M/s. Hazelo Lab Private Limited, (Formerly M/s. Venlar

Labs (P} Ltd), Dhotigudem (V), PochampaIly (M), Yadadri

Bhuvangiri District — Water (Prevention and Control of Pollution) Act,

1g74 (asamended byAct53 of1988) - DIRECTIONS - ISSUED — Reg.

Ref: 1. O.A.No. 97 of 2021 before the Hon‘ble NGT, Chennai filed by

Sri Ravula Linga Swamy, S/o. Yadaiah and Others of Anthammagridem

”““"””! Village against M/s. Hazelo Lab Pvt. Ltd.

”” -. , I-' +. 2. CFO&HWA Order dated: 01.09.2022.

3' Directions Orders issued an 0?.02.2022.

4. CPCB Letter No. F. No.B-29016/04/06/IPC-1/438, Dt.19.09.2022,

’ received on 13.10.2022 /28.10.2022.

5.tH on'bIe NGT, (SZ), Chennai Orders dated 31.10.2022 in O.A.No.97 of

— -“ 202 1.

G. Directions Orders issued on 06.12.2022.

7. Hon'ble NGT, ChennaiOrder dated: 17.01.2023.

8. EPTRI, Hyderabad Study report dt.24.04.2023.

9. Directions issued on 2 1.06.2023 for Levying of Environmental

Compensation.

0.Directions ,issued on 13.09.2023& 03.01.2024.

1 1. An IA No:. 02 of 2023 praying to review the order dated 07.08.2023

passed by the Hon'ble High Court in W.P. No.20623 of2023.

12.WP No.23690 of 2023 in the Hon'ble High Court filed by Sri Gummi

Narender fteddy.

13. Hon‘ble NGT, (SZ), Chennai Orders dated 05.04.2024 in O.A. No.97 of

20 21.

14. Directions vide order h!o. NLG-44/TGPCB/TF/HO/2024-651, DI.

20.07.2024.

15.Complaints received from the residents of Anthammagudem &

Dothigudem villages.

16. Telephonlc complaints received from the Hon'ble MP, Bhongir and the

Hon'ble MLA, Bhongir.

17.3oint inspectionof the industry by the Hon’ble NI P, Bhongiri, the Hon’ble

M LA, Bhongir, the District Collector, Yadadri Bhongir district and RO

Nalgonda officials on 22.08.2024.

18.Inspection of Llae industry by the RO-NaIgonda Officials on 23.06.2024.

19.Hearing held on 18.I 0.2024.

.a ‹

1. WHEREAS, you are operating the industry at Sy.No.238, Dhotigudem (V),

Pochampally (M), Yadadri Bhuvnagiri District and involved in manuI'acturing of Bulk

Drugs& Tntermediates.

2. WI-IEREAS, vide reference 1” cited, Sri Ravula Linga Swamy, S/o. Yadaiah and

Others of Anthammagudem Village, Pochampally Nlandal, Yadadri Bhuvanagiri

Distrlct filed O.A.No. 97 of 2021 in the Hon’ble National Green Tribunal (NGT),

Southern Zone, Chennai against the pollution problems caused by M/s. Hazelo Lab

Pvt Ltd., Sy. Nos. 240, 242, 247, 248 & 249, Dhotigudem (V}, Pochampally (M),

Yadadri Bhuvanagiri District and expansion of the unit wlthout obtaining permission.

3. WHEREAS, vide reference2"
d

cited, the Board issued CFO&HWA toyour industry on

01.09.2022 forexpansion under phase-I witha validity period up to 31.03.2027.

4. WHEREAS, vide reference 3’" cited, the Board issued certain directions to the

industry on 03.02.2022 in connection with complaints.



WHEREAS, vide reference 4” ctżed, CPCB Issued l'ollowing directions. to the Board

vide letter dàted 19.09.2022 In cgsnectiop 'with O.A No.97 of 2021 filed. dy Sri

Ravula Linga Swamy; :S/a. Yadalah and Others, Antharnrnagudem Village,

Pochampa İcy Mandal, Yadadri Bhuvanagirt District before, Hon'ble'. NGT(SZ), CLten nai.

i. Telangana State PòlJution Control Board (TSPCB) shall dlrecf N/s.. Hazelo Labs

PvrLedan.ö other seven pharmaceuticąl indusrrjesïïn the area to submit time

bound ačtïoh plari för decontamfńatlon of soil,. cont#õI of òdour nuisanceß VOC

emission ari6 achievement ofZLD.

'i. TSPcB sftall periodically review implementation of the act\o« play of all the
u?its & regțJlarly monitor VOCs in ambient alr to ensure the effective

Implementation.

iii. TSPCB shall get the study done ïn a č¡me bound manner to determirie the

extent of damage of soil, if any, and to provide ths suitable remediation

measures ForEffective crop growth.

G. WI4čREAS vjde reference S*"- cited, the Hon'öle !NGT vide Order dated 3L..10.2õ22

Issued follõwJngd irectións to the .Board to implement the directipńs given by the

CPCB totheBoard and also to assess the compensation for the. aÎlèged: deIibera'te

violations by the industries:-

¡. The CPCB has requested the Telangana State Pollution Control Board

(TSPCB) to dtrect all the PharmaceuLi al industries in the area ip submit

the time bound action plan for removal of contaminated sediments/soil

and control of'VOC emission in ambient airas.well as adequate pollution

control measures to achieve ZLD. The Te1angana State Pollution Csotrot

Board (TDPCB): was also directed ts periodlcälty .review their actiön plün

and monitor th!ą. VÔC in tńe area to.ensure thë, ffêctive ìmplementaûon.

ii. The Telangana State Pollution 'Control 'Board {IS PCB} to visit the łșdustrial

area ref'erred aüov'e and irnp1emîerit the directions given I?y the CPCB in

this ręgąrd and alto assass the compensation forthe alleged deliberate

violaŁiõns focind in the report.

iii. The Tëlanğand State Pollution Control Boa:rd! (TSPCB) also has to ensure

that .tńese industries maintain the Ambient Àír QtJallty (.AAQ) and have

adequate coptroÏ .measures to a«hieve the ZLD. When these

Pharmaceutical Industries are capabJe of achieving the JŁn, why no action

has beęnt ken
for.sucñ viôhnons

the TelaDgana Statë eorIutIon Control Beard (TSPCB)

till today has also to be reponëd,

WHEREAS, vide reference 6” gif:ęd, the Board ìssüed further certain additional

directions t0 your industry õn 06. 12.2022.

8. WHEREAS, 'vìde reference 7” cited, the Hon‘ble NGT, Chennatvide Order dated:

.17.õ1. 2023 iń0.Ă tJo.97., of 2021, Issued foJlowlng directions to thé TSPCB:-

i. We. wouId direct thee Telangana State !?òJlutIon Con‘trol Board tojoin üands with

the accredited testng labs, If need be, to expedité the process to collect the

soil, water and plane soil samplesjn surrounding iriôustrìes and effluent how as

per standard norms.

ii. the CPCB observed that the ETP provided by the únit for trpating LTDS and

HTDS effluent is not adequate l'or meeting the ZLD Şyștem. Hence, the ETP

shajl be revamped fsr:effective performance.

iii. At the t!mO Of the CPCB corńmittee visìt, the uüJ-t‘ś production levels are 50%

only and the generated effluents quantity was 4 KLD including both the HTDS

aüdLED.S ag.a)nst the permitted HTDS quantity D( 4,.52 .OLD and LTDS quantity

of' ,3.5 KLB, Her«e. the exist.İ*9. ZLD śystem isadequate ¢o treat the effluents

generated. However, thè inóüstry has Installed a''”new. Zero.Liqvid. Discharge

System witha capacity of 200 KLD in place of the existing: sysrem to treat

HTDS andLTDS èffl.uent under Phase - 1.

iv. We direccthe Tela^9äna Sra.te Ppllution Control Board la furnish the recording's

at-I.east from JDecember 2022. tlll date as to the l'4EE' Coridensate, HT]DS and
LTDS. whicú are. connected onljne. Let the Report also. :con,tain the water

balance, maŁerial ba|ao.ce daŁa and energy audit sorïÒucted la ascertain

whethsr the effluents are treated in the manner suggested.



v, The industry was d1.rected to submjt ą' tirńs bound acțion pJan within tńrêe-

and achiëyement ofŽLÖ-:aś: ”ér.tl-ië'CPCBî.'dIreclõrtś .dltëd: IS:09.2022,.

yJ. The addtti0nal rëport that trtia:y é flleõ bș'- tFe -T1la.ngaria S.PCB shoț/ld also

Contaip (.i)..the..water an4 s,oïI a,.nàlysís' reporŁ frorń.th.e':,r,espsčtiye Iąbș, (iİ) the

And soiÏ.

Víi. Łèț .the feIañ'gana SPCB. ..ó.lśo. state., whether they. have tmp..osed.- ańy

-the Bank"

põ.II uting.

study rëpòrt, cërta/iü. õorë wells are cõńtämin’a.te.d. With-.Lhe chemical's ánd‹țfie.särńe”.:.

lO: .1UMEREAS,.. vde ’rëtêr ce 9

ì3.

Application rnd,y bs dismissed”.

Reõd:y. ąnd. Sti:--G¢immi.’ õamodár Rëôöy, -S/o, :'’Ram Réddÿ,”R/a. .Ańthamrñäğodërn ”'-

'V'illàgë, PochaMpätli Mäüdal, ”Yäd'aî1tJ'Ț Bhofîgir Distrii::t fiave filed a::WP Nö‹ Ï236ü.Ò. -;,

of"Z02Ş in the Ńó .n’,bl.è-’H1gh Códï2.of'IëI'a.ñga.ń.a.State.:prayińg. that thë Hon’b1e.Court”

S”ecr'ëtä ,

the

äny action‘ against

number of

n'eighbor- Ia”nds,

alternative ,r.emedy to s/r”e petite.aners, h:e práÿś fo‘r. à'ń a"cłj.öur,hr, .ënŁ tö enable him



14.

1S.

16,

17.

18.

19.

tæ. prepare the case on the aforesaid aspect and to address this Cou/t on tfie next

date of'hearing.

However, learned Sta‘ńding Counsel foe TSPCB sÛ mits that action on the

representstions submitted by' the petitioners from tirrie',. țo timeh os .bee'n taken. se,

höwe.ver, plays forand.iris c¡ranted two (02) weeks ume..’to .enable. him to file status

report“.

WHEREAS,. vide reference 13” cited, during. heąring on 05.04.2023, the Hon‘ble NGT

taken on r.ecord the reports a:nd issued following order:

“To‹:jay the reports of t-hë Tëlangaoa State Pollution Control Board

(TSPCB) ahd theDepartrnent ofA9ricu|ture are filed.’

To resolve the quantumaI compensation. before the Telancìana State

Pollution Control Boa rd (TSPCB) the learrled Sëifiior Âdvocaté appearing forthe

Project Proponent se.eks sh'art ac:doïnmodaLion.

WHEREAS, vide reference 14" cited; the Board Issued certain directioñs £o the

industry on 20.07.2024 tocomp1y with.

WHEREAS, theindustry haș païd an amount ofRs.7.T.,80,OOD/-towards EnVironmental

Com,psnsation in phased manner r. e. ((i} Paid part payment Rs/9,45,£i0.0/-ón

2ü.12.1023 (ii) another part payment ofRs.19,45,000/-on 16.02.2024.and. (iii) paid

remaining payment ofRs,.38,90,000/-on 18.07.2024).

WHEREAS, vide .reference 1.5°’ & 16’
h

cited, the Bqard is rëceîvìrig complaints

regularly from țhe. resiõënLs of Anthammagud.em \/ifIîčt9.•,. Dothïgudem villages for

causing odaur nuisance and water pollution. The Boärd a(ro received teìephoni.c

compJa ints rrem the Hon'óle I'd.P, .ąm. the J-Jori’bIe MLA, Bhuyanagir. The mąin

allegation is the ind.ustrfes iü. th.e Dhotìgudem ìrdurtrlal cluster is caus'•9 Odour'

nuisance; discharge9 eff|uenrs illegally w1thout preper treatment systems.

WHEREAS, vide reference ’17t cited, 3pint inspečtioñ õf the industry by the hon'bls

MP, Bhongiri, the Hon‘bl.e MLA, Bhongi.r, the Distrlct Cpllector, Yadagri Bhonğir:disLri¢t

and RO Nalgonda officials on 22.08.2Q24!.

WU EREAS, vide reference 18’
h

cited, aga'in, the RO-Nalgonda officials Inspected the

industry on 23.08..2024 and submitteda report dt:19.09.Z014 to the Board Office. The

.follow.ipg non-corńpliances were observed:

1. Observed movable pipes at HTDS effluent collection tanks.

2. Stagnation gf water wi'thin the industry premises near main gate was

obs'erved.

3.

4.

7.

8.

The ‹ndüśtry ”has ğroVtded closed dome with hood followed by double stage

scrubber to the HTD'S. efflLfen.I coljectîon tanks. Hoyeyer, IiTDS clarifier iș in

open condition. mrs ma'y .cause odour niJisancë. ....

The industry has*provided ’vÕC ana].ys:er.an.d :sam is connected to the TGPCB

server. The 'VOG analyser is instalÏeõ near ğ 4 building / Wčlre house.

However, the Board receiving reg u:lär oral complaints from villagers of

Anthamağudem regarding odour núísance. from the industry especially horn

new ZLD system,

The industry has provided PIION system at ZtO area. Ha\yever, during

inspection observed odour nuisance near ZLD area & within industry

premises; ConducLed VOC Monitoripg near ZLD ãnd. VOC vaJuęs are varied

from5 to6 PPM.

The industry has ğròvided two stage scrubber to the ATF@., ŁJowever, not

provided sub coöler codenser an.d activațed charcöal bed. The industry

representative. just!fYing that as the s'/stem ishaving stripper, the sub ccioler

condenser, charcòâì bed is not: requjred-. DUri.ng inspectiC+n .fugitive emissions

were observed from. ths ATT'D S.crubber.

The Industry haş submitted LDAR. :study repprt on 08.,08.2073 and not

conducted .LDèR Study fortheyear 20'24.

The. industry has: not provided activated cha'rčoaI bed to the double stage

scrubbers ț?nnğcted to production block A & production block A

(Extension).The i/ndu'stry has not provided activated char coal bed

cooler condenser..tp. the double stage scrubber cÔrinected to production block



DI, Oz; pșoducžion bT,oçk;F;Ğ & pröòučtio.n block H.

1.1:. Äs. pë'r’ thè. dețailś úubrrifŁŁè,ğ’ by the indùstč.ÿ, tłie -”a.ve 9e disposal Of

prõvided rub tcoöIyń”¢enõeoser anõ' àctTvated charç0ă>bed‹#The.

8..

block' DI., ò2; prodiJctïoÎf- blò }/ ';G/‹&.produčtiori block H.



9. The industry has noc pravided sub cooler condenser to the ATFD. But, the

Industry repreș,entativejUsLifiyfng that as the. system is having stripper, the

sub cooler cğnğenser is nøt required. :

10. The industry has nbt provided activated charcoa| bed to thë stripper&

vacuum tub. The industry has not provided sùb cooler condenser to the

HTDS& Stripper feed tank. "

I1.As per the details submitted by the industry, the average disposal of

Hazàrdous waste is within the consented capacity. But, the industry is

disposing the Hazardous waste more than the consented capacity in

Fébrua , March, May & ûuly2o24.

12.As per the analysis repo.ń:s, COD. ,(Stripper feed -b7,066 jog/L& Mf°E feed

-66,267 mg/L§ v.alues o/' the: ø'triqger fe9dg MEE ,feed are nearlÿ saraë,

which indicates that stripper is not wòrklrig efflçien'tIy.

13. As per the analysis reparts, the values of TDS (10,281mg/I) & COõ

(16,926mg/I) are h1gh in. AIFD condensate.

14.As per the anäiysfs reports, the COC Valueof RÔ feed& RO F'ermeate are

very high(9, 102 mg/L & 699 mg/L).This indicated that RO planr is not

w.orking efficiently.

15, Aș: per the ana lysis reports; the values. of TDS (3,098 mg/I, 9,t97 mg/I&

16,4L0 mg/I).'& DOD (5,269 mg/I, 1,038rrIg/!! 4,D72mg/I are hlgh in

coofirig towers' of P'roduction Bloclcs is A, C ä"Ò Md MEE Cooling tower.

röwerš. Thïs is‘õne of the. source fõrodour nuisance in the areas,

II.The industry rapreseotative informed the following:

1. Ò.ue Eo -salt formatioD in the effluent line,. flexible pîpes we're used

temporarily and rectified the same. and provided fixed lines for effluçn¢

rransrer.

2. Wäter was stagnated due to gradłgnt for flow of water otitsíde the

indvstry particu|arly during rains and nöw problem was rectified:

3. Clarified shall be kept in open cQnditió'n tö. verify the qua'lity of'the eiTluent

and ics operation.

4. The:VÒC anal.yzer was shİfted to oew ZLD area țowards village.

5. The'y increased the PIION gas flow for effečtive control of odour' aE ZLD

area.

6. Earlier, they’ represented the Board regarding safety pròblems for

instal\ation of actìvatecl Charcoal bed to thq, scrubbers attached to the

ATFõ and pro,cess area. „‹

7. They are disposing the Házardaus Waste reguJarly and the quantity of

hæardous waste geoeratioø is within the consented capacity.

8. They areöperatlrig the stripper effectively and volatile comğôund's. here

more collected in ATFD condensate.

9. They are conducting effluent monitoring Aor ZLÒ stage wJse and the

values a're satisfactory ind1ca.ting effective operati0r\ pf ZLD .śysŁem.

10. Regarding. ŸarİaŁîons jn ths omin.e .data, there isą Sim problem during

that period. They tectified thë net connectivi 'and Sim problems.

11, They conducted the LDAR StudyAnd sübmìtted to rhe RO..

12. They revalidated the Bank Guarantee of Rs.4,0 Lakhs añd sübmJ¢ted to

the Board..

13, They requested the Boąrd to revise the Bank Guarantee of Rs.48.0 jakhs

and reduce thee BG amount as p'ei thë earlier.BG circular.

\ .'



tIT• The c.ompla'1nanŁs ïnförrńeõ that, .they allëged Pat; 'the industries located. in

Dothiguõem Cluster:Area are că.ušİrtg severe odö.cr p.ro.õIëms:tõ th.eir v'i!Iage.

.' .?' :'...Ț:‹. ..'.'-..:*°.. ' .

tÕ

exlśùng bank guåÿra,ntè.ö ôf Rs.24:Ò-.,Làkhs.:sŁiäjIî I:té-.fõrieited äs per the ëarliër

order dt:Zõ.õ7:2024.
•' . '

2. The ińdustr-y sfiäI'Lcomply with thd.dIrectîoñÉ-íssuèd by the ”j3oard including the "

coftõTtións: śtlpúiãtëd.i čh.e croaHWA:*õrder.''

main.Gaining süfûcient. free .bõa'td...Țbÿ.äùold\: ;ö.veîr”.flöwš. and śhãlt:.dlșpgșë- the.

4. The industry. 4haIl ¿«õńti?ue. to'” ”gregat tie: effiúents Into HTDS an.d LTD'2.-’;.

rõnòensate

system ar\d treąted effluü ț3 śhå It.õè;.r.e0sed In \żie platit:-ȚhëșRÔ. t”eJ”ecG :sh:all.

bio-çalturë/:PILSS in\thöabràtløh Ldnk tq

9.

pi êś uñder äriy. clrüú ütäncës.

'f1exiõl'e.

waste

10.Thë iñdustry shall: not discharge any/üáște.,water /':efflû.en.t / čontami?ated

11.Thë industry sfial.I .tàke. measures"to ävod!*ä.riÿ ś.2agnätföń. ôF ràin wa.ter within

.fir.șt .cut rain wate !’COII.eCt\on täńk.

the. Hazardous w,àśtë - regü.Iarly in .äećordance: with. thé ’CFÕ&H.W or:õer and

I-ö.. The indú'stry shall provide.. ń1.a‹. täÏü 'PTZ. '(Pan tilt Zoom)

”to locos ’the -.eñŁire prëńńisès.‘.;õuly .čôverlng



17.The industry shall'maintain good housekeeping wițhin the industry premises.

18.The industry shall 'ÿevalidate the Bank Guarantee ,from 2im’e to tïme before iL's

expiry till. further qrders of the Board.

22. Theše orders are issued under Section 33(A) DI' Water‘“(Prev.entíori land Control of

Pollution.) ĂcĘ 197è(asamended byActči3. of 1988).

23, The above mentiond directives shall be implemented. by the industry, failing which

I.egaI acŁion will be initiated against your industry ünd'ér Si=ctì”on. 33(A) of WaLer

(Prevention and Cobtrol õf Pof|utiön). Act, 1974 (as amen'õëd by Act 53 of J:988),

directing closure of the lad.ústr,y .in the interest oL Pubilc. Heąlth and -Environment

without any further notice.

Tp,

M/s. II.üzeIo Lab Private Lițțiited,

(Fórmerly łń/s. V.enlar L,ąbs (Pț 'Ltdț,

DhoSigudem (V], Poch.ampally {M),

Yadadri .Bhuvarigïri Dîstțict.

Sd/-

MEMBERSECRETARY

y to: I“:‘

1.. The JCEE, TSPCB, ZO,: RE.Puram forinformation ąn.d n.ecessary actiop.

2. The EE; TSPCB, RO, fJalğönda f4r Inforrńażiön.a ñd :rrëčessary acrion

3. 'Cõncemed Fïlë.



TH



.6.

WHEREAS, vide referen,če 4* cited, CPCB issuęd follow/iñğ directions. to the Board

vide lettër dated’ 19.09"/022 In connectiòn with O.A No.97 of ź021 filed by Sri

Ravula. Liúga Swamy, S/o. Yadaiah and Others,‘ Anthammagudem Village,

Pochampally Mandal, Yadadri Bhuvąúagìri District beforț |-łon’bje NGT(SZ], Chennai:

i. Telangana State Pollution Control Board (TSPCB) shall direct M/s. Hazelo Labs

Pw: Ltd and other seven pharrriaceutičal industries In the area to submit time

böúnd ačtton plan fordecontamination of soil, control of odour nuisance& VOC

emission and achievement ofZLD.

ii. TBPCB shall period.i«ą!Iy review innplementation of the action plao o( all the

Š^*•. ^9.U.›•x môFlitor. VOCs in ambient air to. ensure the. effective

îrńplementation.

iii. TSPCB shall get the study done in a time bound manner to determine the

extent of damage of soil; if any, and to provide Ëhe suitable remediation

measures foreffective crop growth.

WHEREAS, vide reference 5” cited,. the Hon‘ble NGT vide Order dated 31:1õ.2022

issued followìng directions to the Board to lmpIeme?L the directigns g|ven .by the

CPCB totheBoard and alsp tg assesr the compensation forthe alleged deliberate

violations by the icdustrìès: ',

i. The CPCB hal, requested the Tefangana :Stąte f'ollution Control Board

İ İ.

İÏİ.

(TSPCB) to direct all the Pharmaceutical induëtrïes |n the area to submït

the time bound action pląn for removal of contaminated sediments/sofI

and control of VOC emission in arńbient air as well as ädeğuaLe: poJlution

control .measures to achieve ZLD. The TeJangana State Pollution Cor\trol

Board (TSPCB) was also directed .to periodıcatly review their ącLion plan

and rrionitor the V.OC In the area ro ensure the effective implementaüon.

The Țelangana State Pollution Contról Bõard (TSPCB) to v:Isit .the findustrial

area referred above and İmpl.ement the dJrečtipns given by the CÎ?.CB in

this regard and a Is? assesș the compensátion for the alleged .deliberate

violations found 'in the reğort.

T.he Te\angana SLatë Pollution Control Board (TSPCB) also has to. ensure

that thsse industries ma¡ntąin the ÀmbïenŁ AirQuality (AAq) and have

adequate cpntrpl measures to achieve the ZLõ. When these

Pfiarmacëütiżal inõustrTes arë. capable of achieving the ZLõ, why oo action

has beea taken by the Telangana Stata Po.fiction Control Board (TSPCB)

forsucń violations till to'day ńa's also tò öe reported.

7. WHEREAS, vide reference.6’
h

cited, the Board ișsued further certain additional

d irections to your indúst/ry on. 06.1 2ğ22. '

8. WHEREAS, vide ref.erence:7
t
' cited, the Hon'õle NGT,*Chertnai vide Order datedt

\ 7.01.2023 inO.A Na.97 ofl 2021, 1ssved fpljõwing diresčionc țp the TSPCB:-

i. We would .dîreot the Te|anqana State; Polİotion Control Bgard to join hands with

the accredited testing la'bS, if need be, tõ expedite the process to collect the

soil, water and plant. soil samples insurrounding industries. and Effluent Ilsa as

per sta.ndard norms,

iiİ.

i*..

ii. The SPCB observed that the ETP provided by the unit far treąrîng LTDS anô

HTDS effluent is not adequate formeeting the.Z LD System. Hence., the ETP

.shąll be revamped*for effective performance.

At tile time ofthe CPCB committee vislr, the u nït's production. levels are Ș0%

only .and the generated effluents quantity was 4 KLD including. both th+ HTDS

and LTDS :against the permit:ted HTDS quantity of 4.52 ULD and LIDS quantif:y

of 3.S KLD. Hençe, the existing ZLD system isadequate to trea.I the :effIuents

generated. However, the industry has Installed a new Zero Liquid aişcharge
System witha capacity of 200 KLD ïn place of the existing system' to treat

HTDS andLTDS effluent under Phase - 1.

We direct the Tela'ńtgana State PoI]utìen Cqntro| Boayd to furnish the recordings

at-least from December 2022 t4I date as țo the ;P! EE condensate, HTDS and

LTDS which are cortnected onI'íne. Let the repö'rt also contain the water

balance, material balance data and enprgy audit conducted to ascertain

whether theeffluents are treated in the manner s‹łğgested,



days ford'eçontamtnatipn oF soil, controlo f ad.our mis?.nce and. VOC ’emisslsn

vi. Thë âdditiônal repüi- thäL rñay be iiled by the Üëlangana. CPCB should alsö.

.contai’n: .(J) the üatë”r a”nd sôli. ätnalysis

cömpliafî_«e' repôrt

vii. Le¢ the Telaÿgaüa. SPCB. afso.. sEa.te... whech.er they. hav'e: -lrnpösed., any

poI'furing.

of

praying;,to; rev1ew ;t¢e.’o.rder dat:ed '07.08.2023. pgssed 6y›.the.'Hori.‘ble' Higb - Court in

of



'' '› /1' ' ‘

to. prepare the .case on“!'the.a toresold aspect ø'nd. to md’Press th+’s Court or the rıex't

date oíheiyring. ..

HDwever, learned itandrng Counsel for TSPCB submi'ts that action an the

representations submitted by thepeht¡oners froi:n time fio 'time łfias been taken. Hø,

howe.ver, pțays forand iś gi:anted two (02) weeks time to enable him. to lite sța/zis

report”.

ł4. WHEREAS; vide reference 13'" cited, düring hearing on 05.õ4. 2023,. the ł-/on’bIe NGT

taken on record the repörts and issued following order:

”Today, the.’ reports of ’the TeIangand State Pollution Cóntrol Board

(TSPCB)arid the Depar.tment ofAprİcu|ture are. filed.

To resolve the quantum DI Com.pensatian bef.or,e the Telangana Stąte

PallUtiDn COntrol Board (TSPCB), the learned Senior-Advocate Appearing fDrthe

ProJecŁ Pmponentseeks sfiört aCCDf›’› odõŃDTł.

15. WHEREAS, vid'e reference 14’
h

cițed, the :Board Issued .certain directions to the

industry on.20.07.2024 țõ comply wìth. ;*

16. WHEREAS, theindustry**has paid an amoünt ofRs.77,8ß;000/-towards Environmental

Còmpensation in phased manner i.e. ((i) Paid party payment Rs.19,45,000/-on

2S.12.2023 (ii) another part pąyment of Rs.19,45,000/-õn 1õ.02.2024 and (iï*] paid

rernaJüing pąyment ofRs.38,90,000/-oñ 18.ß7.2024). .'

ì7. WHEREAS, vide reference 15” & 16* cited, the Board is. ręceiving complaints

regularly from the residents. of Anthammagudem. Village, Dothigudem villages for

cauúi0g odöur nuisance and water pollučiôn. The Board also received teJephonic

complaints from the I4on‘ble MP, aad the Hor'ble MLA, Bhuvanągir. The main

allegation is the industries. in th+. Dhotigudem industria) cluster is causing odour

nuisance, discharging ef.fluents illegąlIy without proper treatment syşcems.

18. WHEREAS,. vide refereece 17” cìted, joint inspection: of the Îpdustry by the Hon“ble

f'1P, Bhongiri, the Hon‘bfe NLA, 6hongir, ttie Dirtr!ct CôłlečLõr, Yadaôri Bhõngir district

and RO Na1g onda officials on .22,fi.8.2OZ4.

19. WHEREAS, vide reference L8” cited, again,. the kO-NaIgonda officials Inspected the

industry on 23-08.2024 and.sübmitteda report dt:19.D9,Z024 to the Board OfŁica The

following non-cqmplianCes yere. obsełved:

1. Observed movabI.e pipes at HTDS efflúenL cõlI'ectiön tanks.

2. Stagnation ef„ water wirhin the industry premises near main gate cas

observed. , :'‹

The industȘ has provided closed dome with hoo'd followed by double stage

scruöüer Ło the HTDS effluent collection tanks. f4öwever, HTDS cIarifier is in

open:c0nditiön. Th'is rhay cause odour nuisance.

Thę industry has provided VOC analyser and same is connected żo the TGPCB

sërver. The VOC analyses ìs instilled .near Q:Ë bu'ilding / more house.

Hovyever, țhe Baard receiving regular oral complaints fțom .vilIagers of

Anthamãgudem: reğardlng odour nuisance from the industry aśpecia.lJy from

new ZLD system.

The industry has pr€ișided P\1ÔN system ar ZLD area. However, dur'^9

inspection observed odour nuisance n?ar ZLD area & wiLIa'in ind ustry

premises. Conducted \/Oü Ñonitöring neãr ZŁÖ and V.DC values are varied

from5 to6 PP.M.

6. The Indus ńas pròvided two stage scrubber Lo the ATFD. However, nor

provided sub Cooler coridenser ana activated charcoal bed. The. Industry

representative justlfylng tfiat as .the system is hävi09' stripper, the sub coòler

condenser, charcõal bed is not required, During ¡nspection fugitive. emissions

wëre observed”fröm the ATFD Scrubber.

7.. The industry has svbmitred LDAR scuõy repõrt on 08.08.2023 and not

conducted LOAK Study forthe year 2024.



20.



.8. The ir\dustry haś nDt providëd activate'Ö chàrč.ôa'l bed to the douó}e stage

scrubbers connected to proğuctlon błDCk A ğ pFÇduction block A

(Extensions.The industry has not provided açtivated cGar: coal bëd and s.ub

cooler condenser 'to the double stage scrcfbber connected ’to productiõn

block D1, D2, productión block F,G & production block I-ł.

9. The industry has not provided sub cooler condenser to the ATFD. But, the

industry representative justtfiying that as the system is fiaVfrig stripper, The

sub cooler condenser is not reqúlred.

1'O. The Industry has riot provided activated charcoal bed to the stripper&

vacuum tub. Tñe industry has not provided sub cooler condenser to the

HTDB& Stripper feed tanț.

11. As per the deta1Is sobmitted by tile industry, the averacle disposal of

Hazardous waste is wlthíń the consent'ed capacity. But; the' industry is

disposing the .Hazardous wa.see more than the consented capacity ‹n

February, March, .May& 3uIy2O24.

12,As per the analyst? reports, COD (Stripper feeö. -67,066 mg/L &.MEE feeò.

-66,267 mg/L) Values of the stripper feed &..NEE feeğ are nearly same.,

which IndicaLeś, thai.șțripp”er Is not wor?i0g efficientİy.

13. As per th'e an6lysis reports, the values of- TDS (10,281mg/I) & CCłD

(16,926mg/I} ars high iñ ATFD condensate. :

14.As per the analysis rëpofts, the END Value ofRO 'feed.& RO Permeate are

veryh fgh(9,10Z. mg/L& 699 mg/L).This indicates thãL RO plant is nod

working e.fficIenth.

1.5, As per th,e analysis’ reports, the values of TDS' .{3,09g mg/I, 9,197 mg/I ß,

16;.410 mg/l}& C'OO (5,269 mg/l, 1,028mg/I& 4,072mg/I) are high in

cooling .towers: of Production BIçcks is A, C & D: and NEE Cooling tower.

ThIS indica.tss that the industry is using üntrëatèd. Effluent in cooling

towers: This is one of the source forodour nuisanțe in the ar'eas,

IT. The industry representative informed the following:

Ï, Due to salt formation in the effluent line, flexible pipes were used

temporarily and rectified the same and prõvided fixed Jlnes: fõr e.ffI uang

transfer.

2. Water wa's stagnóted due to q/-ąd.ient for. \flõw of waŁer oütsÏde the

industry partfșularly during :ra1ns and. nor pröõlem war rectifİed.

3. Clarifier sha|f be kepț in open cõridition Lo verțy the quality or the sïĘuent

and its operation., °'

4. The VOC anaLyzerwas shifted to new ZLõ areą 'toearôs Village.

5. They iricr<ased the PItON gas flow for Effective :controI of cdour at KLD

area'. "

6. Earífer, they represented the Board regarding șafeLy problems for

installatíoh. of activated Charcoal bed to the scrubbers ä\tached to the

ATFD and process area.

7. They are disposing: the Hazürdous Waste regularly and the quantity oF

hazardous waste geheration Is wìthJn. I.Ęeconsented capacİty.

8. They are.operating 'the stripper effęctively and volatile compounds were-

more collected in ATFD condensate.

9. They are conducCng effluent mon1to|ng for ZLD stage rise and thé:

values are satisfactory indicat¡ng effective operation of ZLD system,

10.Regarding 'va/riations ïn the pnJinë data, the ’e ìsa 'Um problem during

that:period. Ihey rectified the net connectivity* and Sim prob.lems.

11. They conduc¢èd fhe LoAR Study and submitted to the RO.

12.They revalidated the Bank Guararitee oï Rs.4.0 Lakhs and stibmibeü to
the Board.



ITI.the. cam.plalnanLs informed that, theÿ .all.ëgëd that, tKe industries löcatëô in.

ÖõthÏgüdëm Cluster Area 'ä "caustrig sèvere odour pfobIems.to theïr villag:e.

Issue' ¢êrtëIn .directions. to:'yoür ‘industry wftLta Nońditröh. thaț the ind. ustry shall

submlt The. Bá.nk :.Gûärë'ritee. of Rs.48a.0 .Lakhs: wlthTri ône month

21.. WFIEREAS, afŁer 'careful consideration ôf.the matètlaÌ fácts !sf tFe case, the Board





TELANGANA POLLUTION CONTROLBOARD
Paryavarana Bhavan, A-3, Industrial fstate, Sanatlinagar, 1-fydembed - 500 018

Ph: '040-23887300

CENTRL.caDOnATonv

FORM -X

( See Rvle 26)

Report No: SIVî 0/TGPCB/HO/R00/LAB/24/1 ï/582-58G

ïssne date: 02/t2/2024

1 heteby cûHiFy ih$tjl, Dr• M.S. SatyflG¡rayBna Rau, State Bourg Analyst duty appointed under

Sub - section (3) of.Section 53 of the Water (Prévention and Control of Pollution) Aet, 1974 (6 où 1974)

received on 2S/I 1?202d and collected on 22/11/2024 by DES-Il, RO.-NEG ri l Ltr. of sampie M/s. Hozelo

Lsb Prlvflte Cimiteö., Sy No: 242, 247, 248 ñ 245, Dothigudem (/, B. Pocl em polly (M), Jiblalipally Yadndri

D huvanagiri district.

Sample tode

24/.I I/592

24/1 I/583

24/I i/584

24/11/585

24/11/586

HTDS/Seippei Feed

Shipper Distillers

MEE Feed

iVIEE Condensate.

MEE Concentrate

Tfic sample was ina condition. fit for analysis reported beIo\y:

The condition ofthe sëals, £asiening and confainer on receipt was intact

I fùrthe certiy thnt:‘I have analysed the abovó mentio»ed sampie òn 7É/1JCO24: to 02/120024 and d«cla 'c the

desume altie analysis tó be as follows.

pH at 25°C

(•) u«it
No.

4500-

24/1 I/582 M/I 1/ñ83 24/îï/584 24/J I/585 2d/1 î/58G

6. 18

Total’Suspendêd’Solids ZS40 -D mg/L 4,I *i2

Total Dissolved Solids W40-C mg/L 97,78d

Cl emic•l Oxyg•n

Demand
3220-B mg/L I, ï3,344

Note: Results.related to sample as’rcceiv«d.

(') Stândaïd meth”ods öf APHA, 24"' Edition.

8igned this: 02 /12/2024

Address:

C¿nzral Labozatory

TGPCB Hydcrabad

5.89

24

S.5G

T;076 14 9G8

875 1,I 1,320 502 1,I 3,910

63,9S8 69,626 627 39,910



'TELANGANA P.OLLIfTION CONTROL'BQARD
paryavamfln Bhavan, A-3; lndwtrial.Sslate,.Sanatlleagar, Hydgqfiad' - '500 OJ8

PM: 040-23887500'

I' hereby ecrtify that 1, Dr. fi'f.S. S•tyanareyana Rio, Sta,te Boarrl Analyse duly'..appo!ntcd under

sub- ,bit: (3) of s.°tíon i3 •í e water ‹Pr•v••tion a•a csn ni et Poi1utio•i Air .*974 (6 ot i»4i

received .on 2S0 1'/2024 and' co.lle*iefi òn 22/l1i2024 by AES-II, RO-NLGa I 1.g, of s@plé!: s:\Tta¿eIo

Lat› pri*JtèLimited., Sy'No: 242, 247, 248 & 249, Dothigqdein (V), B. PoclionypaIJy.(M),-JibIçhgally'Yndadri

Bhuvan.agiri District.

So mp)e code Sample àetaiIs/ aoMeciion point ' '

241/587

24/11/589 -

- ATFD Condenspte

24/11Z590 - Aeration Tank- 2:ÔñrIËt

Perameter

pH aF2S° C

That Siisp•nded

TomlDisspyml
)g

Clierriical Oxy@en.

Demand

Unix

2540 -D m%l.

2340-C

5220-B mg/L'

Note:. Results relaied to simple as. received.

6;93

9’

16

7.64 6.83’

93’9

6,408

3.

830

Sg=dGis: 0/2102d

Addresç:

Ceno al.Labîoratory

TGPCB [työerabad



TELANGAUAPOLLUTIONCONTJtOL:BOARD

ReportNo: ST/10/T‹3PCB/HO/R0ö/LAß/24/11/592•596

lisiie date:: 02/J2n024

Ps'gc No.3 of3

Sub — section {2)' ob Section 33 of tfie '? CBtäy* 'tJ?J evention and Contto.T. of.PCI utiö{i). Ach, l9’7 (s r i g7 ]

received on 25/1ü/2024: and

Lab I'.rivate Limited.\ Sy So: 242;

24/.1 I/592 - kO-Pemeat«

2ü/IJ/59'3 • O=gejiet

34/] \1094 - Coo.tiog T@é'er

24/I'1/59fi -

” “ - . " ' ' '””’. -
T fôrther corfify that.I have anajyseô.de âbove mEñüonéd*säñtpl”e;ôzi ’’ 25/1t/2024 to 02/12/202d; and decfäre. Lhc-, ‹•

Total S.usgended

Soiids

Total Dissolved

Solide

Chemical Oxygen

Demazid

No.'

4500-H+B

522ÖB

.:24/11/594 24/11/595 240 t/59Ä:t

..20





Annexure-IV

The compliance status of the industry on the directions (under Water Act) Order dt: Z3.10.2024 is

as follows:

S.No Direction

1 The industry shall submit a fresh Bank

Guarantee of Rs.48.0 Lakhs within one

month (i.e., by 17.11.2024) in favour of the

Member Secretary, TGPCB, Hyderabad fora

period of one year at concerned Regional

office and the existing banK guarantee of

Rs.24.0 Lakhs shall be forfeited as per the

earlier order dt:20.07.2024.

2 The indusby shall comply wlth the directions

issued by the Board including the conditions

stipulated in the CFO&HWA order.

3 The industry shall collect the effluents in the

above ground level tanks duly maintaining

sufficient free board to avoid over flows and

shall dispose the same as per CFO&HWA

conditions.

4 The industry shall continue to segregate the

effluents into HTDS and LTDS. The HTDS

effluents shall be treated. in stripper, MEE

and ATFD. The MEE condensate & LTDS

effluents shal) be treated in BioJgica! ETP

followed RO system and treated effluents

shall be reused in the plant. The R.O rejeca

shall be sent to MEE forforced evaporation.

5 The industry shall operate the Biological ETP

regularly and maintain adequate bio-culture/

MLSS in the aeration tank to operate the

biological ETP effectively thereby reduce the

load on the RO Plant.

6 The industry shall operate the RO Plant

effectively to recycle the RO permeate for

plant operations.

Compliance

Notcomplied.

The industry has not submitted BG of

Rs. 48 Lakhs.

The Board has forfeited the bank

guarantee of Rs.24.0 Lakhs

Mentioned below.

Complied.

The indusby has provided separate

collection tanks for HTDS, LTDS

effluents and provided ZLD system

consist of stripper, MEE and ATFD,

Biological ETP followed by RO

system.

During inspection ETP is under

operation.

The Board has collected samples

from the Biological ETP & ISO plant.

As per the analysis reports.

1. The TDS & COD values of

aeration tank outlet is very

high compared to LTDS

sample.



7 The industry shall provide complete roofing

to the MEE facility and ensure that the rain

water does not enter the MEE area and mix

with the seepages.

8 The industry shall transfer the chemicals/

raw materials within the plant premises only

ina fixed Pipes lines. The industry shall not

use any flexible pipes under any

circumstances.

9 The industry shall operate/ maintain digital

flow meters for recording waste water

generation at inlet of various effluent

streams of HTDS& LTDS, viz., Stripper/

PIEE feed; condensate of PIEE& ATFD, RO

rejects, RO permeate etc.

10 The industry shall not discharge any waste

water/ effluent/ contaminated rain water/

spilÏages / seepages/ leakages within &

outside the industry premises under any

circumstances.

11 The industry shall take measures to avoid

any stagnation of rain water within the

premises and also ensure that, first cut rain

water shall be collected in the first cut rain

water collection tank

12 The industry shall arrest Gland & seal

leakages from motor pumps at HTDS&

LTDS Effluent tanks at PIEE area, and

2. The TDS valuea of Aeration

tank -2 outlet is very high

compared to Aeration tank-

I.

3. There is high reduction of

TDS value of RO feed/inlet

compared to TDS value of

aeration tank-2 outlet.

.The above remarks indicates

that ETP is not operating

properly.

The industry has provided roofing to

NEE area.

Complied

Complied.

Spillages/ leakages were observed

at NEE area and adjacent drains

were filled with leaked effluents.

Complîed.

Provided the first run off rain water

& seepage collection pit with bypass

arrangement and above ground

storage tank (300 KL).

Nany leakages were observed at

MEE area.



regularly maintain the same.

13 The industry shall collect & store the

hazardous waste in an elevated closed shed

with impervious lining and leachate

collection system and shall dispose the

Hazardous Waste regularly in accordance

with the CFOkHW order and shall not store

beyond 90 days.

14 The industry shall continuously operate the --

online monitoring system provided as per

the directions of CPCB and shall ensure

continuous data transmission to the TSPCB

server.

1s The industry shall provide/maintain operate

IP cameras atmain gate entrance and shall

be connected to the TSPCB Server.

16 The industry shall provide& maintain PTZ”

(Pan Tilt Zoom) additional cameras to focus

the entire premises duly covering ZLD area,

boiler stack& entire boundary ofthe plant.

17 The industry shall maintain good

housekeeping within the industry premises.

18 The industry shall revalidate the Bank

Guarantee from time to time before it's

expiry till further orders of the Board.

The industry has provided

hazardous waste storage shed with

leachate collection system.

The industry has provided IP

Camera at main gate entrance and

same Is connected to TGPCB Server.

The industry has provided PTZ IP

Cameras to cover ZLD Area, Boiler

stack and to cover boundary of the.

unit.

Complied.

The industry has submitted the BG

of Rs.4 Lakhs dt. 11.10.2024 which

is valid upto 21.02.2025.

The compliance status of the indusby on the directions (under Air Act) Order dt: 23.10.2024 is as

follows:

No.

S. Directions Compliance

1 The industry shall provide dome. Cth The indusby has provided closed dome

suction hood followed by double stage with hood followed by double stage

scrubber to the HTDS effluent storage scrubber to the HTDS effluent collection

tanks to control the odour problem. tanks. During inspection it was observed

that, lids on the dome system were



2 The industry shall operate & maintain

online VOC monitoring system at ZLD area

towards Village and connect the same to

theBoard server.

The industry shall provide/ maintain the

vent condensers for all the solvent storage

/ chemical storage tanks to control the

fugitive emissions.

The industry shall maintain odour

suppressant mist spray/ sprinkle “PIION"

liquid effectively at ZLD area including

effluent treatment area to control VOCs.

5 The industry shall construct / maintain

closed shed for storage of coal& coal ash

to control fugitive emissions in the area.

6 The industry shall maintain/ install sub

cooler condensers system followed by

activated charcoal bed so as to arrest the

VOCs from the scrubber attached to ATFD

& vents of the scrubbing systems provided

to the production blocks.

7 The industry shall regularly carryout Leak

Detection and Repair Study (LDAR) to

assess the solvent losses and based on the

study, the industry shall take necessary

steps to arrest the solvent losses and

reduce VOCs in the premises.

8 The industry shall not cause any air

pollution / smell nuisance in the

surrounding areas.

found opened and causing severe odour

nuisance in the surroundings.

The industry has provided VOC analyser

at ZLD area and same is connected to

the TGPCB server.

The industry has provided Bulk chemical

storage tanks with chilled brine

circulation system with breather valves.

The industry has also provided dyke

wall system in bulk solvent storage.

The industry has provided PIION system

at ZLD area. However, during

inspection observed odour

nuisance near ZLD area & within

industry premises.

Complied.

Provided two stage scrubber for ATFD.

However, not provided sub cooler

condenser and activated charcoal

bed.

Submitted latest LDAR study report on

26.09.2024.

During inspection observed odour

nuisance near ZLD area& within

industry premises.
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Annexure-V

1. Compliance of the industry on CFO schedule - B conditions: CFO Order No. order

dt.220523957956, Dt.01.09.2022.

S. No Direction

I. Total fresh Water Consumption shall not

exceed 243.7 KLD

No

I Process

2 Washings

3 Scrubber

4 Boiler Feed

5 Cooling tower

mąke-up

6 RO/DM rejects

7 Domestic

8 Gardening

Total

Quantlty

38.90

3.5

5.3

31.5

6+8

7.0

3.5

3.5

243.7 KLD

(Desh 158 KLD+

Recmled - 85.8 IQD)

2. During the maintenance / breakdown of -—

ZLD, the pre-treated effluent sent to CETP

fora period of maximum 15 days in

calendar year, duly meeting the following

inlet standards.

pH

Parameter

Temperatura °C

Total Dissolved Solids(

Inor9anlc)

Oil and Grease

Limiting

Standards

55-9.0

45.0

5,000 mg/I

20 mg/I

fiompliance

As per the records submitted

by the industry, the water

consumption (avg.) for the

period Aug’2024 to Jan‘2025 is

80.68 KLD, against the

permitted quantity of 243.7

KLD.



Phenolic Compounds (as

@Hs H/

Ammonical Nitrogen (as N)

Cyanlde (as CN)

ChromiumHexavaent(as

Copper (asCu)

Lead (asPb)

Nickel (as Ni)

Zinc (as Zn)

Mercury (as Hg)

Cadmium (asCd)

Selenium (asSe}

Fluoride (as F}

Boron as Bg

COD

F mg/l

50 mg/I

2 mg/I

2 mg/I

2 mg/I

3 mg/I

mg/

3 mg/I

15 mg/I

0.2 mg/T

0.01 mg/I

1 mg/I

0:05 mg/l

15 mg/I

2 mg/I

15,000 mg/I

3. The emissions shall not contain.constituents

in excess of the prescribed limits mentioned

below.

Chi Description Param Emission

mne of Chimney eter standards

No.

1 Aaached to SPM 115 mg/Nm3

Coal fired

Boiler of SOA “ 600 TTtg/Nm’

capaclty 1 x

4 TPH
At 6% dryO2r

forsolid fuel

and3% dry@

forliqufd fuel



NO,“ 300mg/Nm*

At 6"/» dry z.

fbr solid fuél

and39’» dry0

for Ilquld fuel

2 Attached to SPM 115 mg/Nm3

Coal firéd

Boiler of

capacity1 x

12 TPH

3 Attached to

Thermic Fluid

Heater —1 x

1 Lakh

Kel/hr& 1 x

2 Lakh

Kai/hr.

SOz” 600 mg/Nm’

At 6% dry 2

for solid fuel

and3"/• dry Ot

for liquid fuel

NQ* 300 mg/Nm"

At6% dry0

forsolid fuel

and3% dryOt

for liquid fuel

4 Attached to HCI 35 mg/Nm*

process

emissions.

5 Attached to SPM

D.G. Set of

115 /Nm’

4. The industry shall not manufacture any un- As per the records submitted

consented products and exceeding by the industry, for the period

capacities without obtaining prior Consent Aug‘2024 to Jan’2025 the

for Establishment {CFE) and Consent for industry has manufactured 2

Operation (CFO} of the Board. The industry no of products with the

shall refrain to 210 TPN out 600 TPI'4 vide production quantity (avg.} of

CFE order dt. 29.05.2022. 34.78 TPM agatnst consented

capacity of 210 TPIfl.

5. The industry shall comply with emission --



limits for DG sets upto 800 KW as per the

.Notiflcation G.S.R.520 (E), dated

01.07.2003 under the Environment

(Protection) Amendment Rules, 2003 and

G.S.R.W8(E), dated 12.07.2004 under the

Environment (Protection) Second

Amendment Rules; 2004. In case of DG sets

more than 800 M should comply with

emission limits as per the Notification

G.S.R.489 (E), dated 09.07.2002 at serial

no.96, under the Environment (Protection)

Act, 1986.

6. The industry shall comply with ambient air --

quality standards ofP o(Particulate Matter

size less than 10gm) - 100 kg/ m
3
;

32.(Particulate Natter size less than 2.5

km) - 60 kg/ m^; SOA - 80 kg/ m^;. NO, - 80

kg/m’, outside the factory premises at the

periphery of the industry.

Standards for other parameters as

mentioned in the National Ambient Air

Quality Standards CPCB Notification No.B-

29016/20/90/PCI-I, dated 18.11.2009

Noise Levels:

Day time - (6 AM to 10 PM) - 75 dB (A)

Night time - (10 PI'4 to 6 AN) - 70 dB (A).

7. The industry has paid CFO fée Rs.

Rs.2,62,500 / for a period upto

31.03.2023.

8. The industry shall pay balance consent fee

annually as per rates notified in

G.O.Ms.No.22. The payment of annual

consent fee shall be made attheconcerned

RO for every financial year (i.e., April to

Narch) within the lpulated t!me period i.e.,

1st quarter of eVery financial year (April to

3une) is mandatory for the industry /

The industry has paid

Rs.5,40,000/- on 17.05.2024

which is valid fara period up

to 31.3.2026.



project, failing which, the validity of the

Consent Order automatically stands

cancelled and operation industry/ project

ithout valid consent attracts penal action

under the provision of Water Act, Air Act&

Hazardous and Other Wastes (Management

& Transboundary Movement) Rules, 2016.

9. The industry either payinp annual fee or

total fee for Consented period, shall pay the

balance fee as per the revised rates as

applicable from time to time.

10. The industry shall maintain separate water

meters for recording water consumption for

process, boiler feed, cooling and domestic

purposes and also maintain daily records.

11. The industry shall segregate effiüents into

LTDS& HTDS effluents separately.

12. The industry shall maintain vent condensers

for chemical / solvent storage tanks to

control fugitive emissions

13. The industry shall maintain separate water

meters forrecording water consumption for

process, boiler feed, Cooling and domestic

purposes and also maintain daily records.

14. The industry shall maintain digital flow

meters with totalisers (RS485

communication) for recording the quanôty

of HTDS, LTD5 effluent& RO permeate and

also maintain daily records. They shall

connect the flow totaliser data to TSPCB&

CPCB servers as per CPCB protocol. They

shall also install digital flöw meter at RO

permeate and connect the same toTSPCB

& CPCB server.

15. The industry shall maintain2 stage scrubber

along with online pH monitoring system to

all the production blocks for control of

Complied.

The industry is segregating

LTDS & HTDS effluents

separately and provided

separate flow m.eters to

quantify.

Complied.

Complied.

Complied.

Provided flow. meters for

HTDS, LTDS effluent & TO

permeate and same are

connected to TGPCB Server

The industry as provided

following scrubbers:



process emissions. They shall maintain log i. Production block — A:

book for operation of scrubber for Provided2 stage scrubber

monitoring active scrubbing media. along with sub cooler

condenser. Not provided

Activated charcoal bed.

ii. Production block — A

(extension):

Provided2 stage scrubber

along with sub cooler

condenser. Activated

charcoal bed not

provided.

ii. Production block - B:

Dismantled.

v. Production block — C:

2 x 2 stage scrubbers.

Activated charcoal bed

provided and sub cooler

condenser provided.

v. Production block — D1 &

D2: 2 x 2

stage scrubbers. Activated

charcoal bed and sub

cooler condenser not

provided.

vi. Production block — E:

Hydrogenation block.

lii. Production block — F:

3 Nos double stage

scrubbers provided, but

not provided activated

charcoal bed and sub

cooler condensers.

ii. Production block — H:

1 Nos double stage

scrubbers provided, but

not provided activated

charcoal bed and sub

cooler condensers.

u‹. Production block — G:

2 Nos double stage

scrubbers provided and 1

Nos single stage

scrubbers, but not

provided acti\lated

charcoal bed and sub

cooler condensers.

X. ATFD: Provided 2 stage



16. The industry shall monitor VOCS in ambient

air with online VOC analyze with proper

range& connect the same toTSPCB server.

17. The industry shall .maintain elevated

platform with leachate/spillages collection

pit to store drums containing chemicals&

wastes to control spillages/ discharges of

chemicals/ effluents on ground.

18. The industry shall maintain IP camera with

PAN, TILT Zoom, 5x or above focal length,

with night vision capability at effluent

collection system (HTDS, LTD5 & RO

permeate) as per CPCB norms and at back

side of the industry covering total view of

the drain. They shall connect the data to

CPCB& TSPCB server.

19. The industry shall provide and operate IP

Camera with PAN, Zoom, 5x or above focal

scrubber and activated

charcoal bed. Not

provided sub cooler

condenser. The industry

representative justifying

that as the system is

having stripper, the sub

cooler condenser is not

required. This may be

examined.

xl. Stripper & vaccum tub:

Provided2 stage scrubber

along with sub cooler

condenser. Activated

charcoal bed. riot

provided.

iii. HTDS& stripper fed tank:

1 stage scrubber.

Activated charcoal bed

and sub cooler condenser

not provided.

ii. HCI tank:” 1

stage scrubber. Activated

charcoal bed and sub

cooler condenser not

provided.

The industry has provided VOC

analyser at ZLD area and same

is connected to the TGPCB

server.

Complied

Complied..

Provided PTZ IP Cameras to

focus HTDS, LTDS & . RO

permeate flow meters and

same areconnected to TGPCB

Server.

Complied.



length, with night vision capability, at main
gate entrance& at other gates where there

\s movement of effluent tankers, Solvent

tankers, Chemical tankers, Hazardous

Waste carrying vehicles & oEher material

carrying vehicles. These cameras shall be

connected to the website of TSPCB, with

minimum backup ofthree months.

20. During the maintenance / breakdown of

ZLD system, the indusby is permitted to

send HTDS effluents to the MEE system of

M/s. 3ETL, Jeedlmetla and LTDS effluents

to N/s. PETL, Patancheru duly meeting the

inlet standards stipulated at Schedule -B

for not more than 15 days, ina calendar

year and shall maintain records.

The industry shall provide and maintain

hood with extraction systems to the HTDS

collection tanks and connect to the

scrubbers to control the odor problem.

22. The industry shall install on line TDS meter

for HTDS effluent generation. They shall

maintain the records for effluent generation,

TDS values, salts generation on daily basis.

23. The industry shall develop greenbelt as per

norms.

24. The industry shall provide adequate closed

storage facilities above the ground with

proper lining for storage of effluents before

its treatment.

Camera provided at main gate

and connected to the TGPCB

Server.

Partially complied.

The industry provided hood

with extraction systems to the

HTDS collection tAnks and

connected to the scrubbers to

control the odour problem.

During inspection it was

observed that, lids on the

dome system were found

opened and causing severe

odour nuisance in the

surroundings.

Complied.

The indusby has provided

Online TDS meter for HTDS

effluents and the same is

connected to the TGPCB

server.

Developed good green belt.

Complied.

The industry has provided

separate above pround level

closed storage tanks for LTDS



The industry shall not use effluents in

cooling towers under any circumstances.

26. The indusby shall maintain sub cooler

condensers system followed by activated

charcoal bed so as to arrest the VOCs from

the scrubber attached to ATFD.

27. All the process and vacuum leak sources

shall be collected through fume’ extraction

system connected to a Cryogenic

condensation followed by activated charcoal

bed to control air pollution.

28. The indusby shall taKe all necessary

precautions to avoid seepages outside the

industry premises and shall not discharge

any effluents onland or outside the

premises under any circumstances.

29. The industry shall provide storm water

drains to avoid mixing of effluent/spillages

with run-off water during rains.

30. The indusby shall collect & store the

Hazardous Solid waste in an elevated closed

storage shed with impervious lining and

Leachate collection system.

& HTDS. No seepages were

observed.

Samples were collected on

25.11.2024. As per the

analysis reports, Cooling

tower - A, C,D Blocks &

MEE Cooling tower are

having very high TDS &

COD Values. This indicates

that the industry is using

untreated effluent in

cooling towers. This is one

of the source for odour

nuisance in the areas. This

may be examined.

Provided two stage scrubber

for ATFD. However, not

provided sub cooler

condenser arid activated

charcoal bed.

Not complied.

During inspection no.

discharges were observed.

Provided storm water drains

bypass arrangements to collect

first runoff rainwater and the

industry has provided

rainwater collection tank (300

KL}

Complied.



31. The industry shall carryout Leak Detection

and Repair Study (LDAR) to assess the

solvent losses and based on the study, the

industry shall take necessary steps to arrest

the solvent losses and reduce VOCs in the

premises.

32. Under no circumstances the Hazardous

Waste shall be burnt in the boiler.

33. The industry shall provide sufficient storage

collection tank to ensure the collection of

first run off rain water. The industry shall

collect contaminated rain water and shall

dispose the same to the CETP, after

confirming to the influent standards of CETP

or treat within the premises, duly

maintaining separate records.

34. The industry shall provide arrangement to

by-pass the rainwater collection @nk of first

run off rain water for subsequent water

flow.

35. The industry shall take measures to prevent

the seepages such as cement concrete

flooring with proper collection system to

collect contaminants / spillages in the

relevant areas in the industry premises.

36. The industry shall provide Stack Monitoring

facility as per Emission Regulation part-3

(ERP-3) norms for all the major stacks of

the industry withina period of two months.

37. The industry shall ensure that the Port hole

and ladder facility for the Stacks is safe to

carry out Stack monitoring. In place of

monkey ladder, spiral type/scaffold ladder

shall be provided to ensure safety of

monitoring personnel withina period of two

months.

38. The industry shall maintain récords on --

source of starting raw material /

Submitted latest LDAR study

report on 26.09.2024.

Complied.

Complied.

Provided the first run off rain

water& seepage collection pit

with bypass arrangement and

aboVe ground storage tank

{300 KL]. Also maintaining

separate records.

Complied.

Complied.

Complied.



Intermediates for each product-wise and

the consolidated records shall be submitted

to R.O., Nalgonda every month along with

invoice copies of the starting raw materials
outsourced.

39. The industry shall maintain separate energy

meters for recording energy consumption

for air pollution control equipments and

maintain record for daily energy

consumption.

40. The evaporation losses in solvents shall be

controlled by taking all preventive measures

such as circulation of Chilled brine, transfer

of solvents by using pumps instead of

manual handling, closed centrifuges,

providing primary& secondary condensers

to all the reactor vents and all the solvent

storage tanks and keeping solvent storage

in ground storage tanks with closed pipeline

to Reactors.

41. (a) The industry shall maintain the following

records and the same shall be made

available to the Board Officials during the

inspection.

1. Daily production details.

2. Quant1ty of Effluents generated and

reused.

3. Log Books forpollution control systems.

4. Daily solid waste generated and

disposed

(b}The industry shall submit consolidated

statement of the above on monthly basis to

the Concerned Regional Office.

42. The industry shall implement the odour

control measures at source of generation

and from EfP and shall ensure to maintain

the same effectively to control odour

Complied.

Complied.

The industry is maintaining

records.

During inspection observed

odour nuisance near ZLD

area & within industry

premises and also



problems.

43. The industry shall ensure that there shall

not be any change in process technology

and scope ofworking without prior approval

from the Board.

44. As per G.0.Rt.No.286, the industry shall

transport the industrial effluents and plying

on the roads is allowed between6 A.M. to6

P.I'd. only.

45. The industry shall maintain concreted

internal roads by cleaning regularly to avoid

fugitive emissions due to vehicular

movement.

46. The industry shall comply with the all the

directions issued by the Board from time to

time.

47. The applicant shall submit Environment

statement in FormV to the Regional office

before 30th September of every year as per

Rule No.14 of E(P) Rules, 1986 &

amendments thereof.

48. The conditions stipulated in this order are

without any prejudice to rights and

contentions of this Board in any Hon‘ble

court of Law.

observed pungent odour at

production block-H which

is existing towards

Anthmammagudem village.

Direded to compy

Directed to comply

Complied.

Details mentioned above.

Complied.
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Item No.17:-

BEFORETHE NATIONAL GREENTRIBUNAL

SOUTHERNZONE, CHENNAI

[Through Physical Hearing (Hybri6 Option)]

Original Application No. 97 of 2021(SZ)

IN THE MATTEROF:

Ravula Lingaswamy,

Yadadri Bhuvanagiri District and 3 others.

Union ofIndia,

Rep. by its Secretary to Govt,

MoEF, New Delhi and5 Ors.

Date ofhearing:

COC:

Versus

28.01.2025.’ c„

...Applicant(s)

...Respondent(s)

HON'BLE Smt. JUSTICEPUSHPASATHYANARAYANA,JUDICIALMEMBER

HON‘BLE Dr.SATYAGOPAL KORLAPATI, EXPERT MEMBER

ForApplicant(s):

For Respondent(s):

Mr. Shivang Singh& Mrs. Mamatha Ralla.

Mr. Meyappan represented

Mrs. Me. Sarashwathy forRI.

Mrs. H. YasmeenAliforR2,R4& R5.

Ms. Lavanya represented

Mr. T. SaiKrishnan forR3.

Mr. K.S. Viswanathan, Sr.Adv. forR6.

M/s. N. Nathami forCPCB.

Page1 of2



ORDER

1. The6>Respondent has filed a memo dated 17.12.2024,

wherein it lS Stated that the industry has paid the environmental

compensation in its entirety i.e. As.77,70,000/- on 28.02.2024. Further,

the 6* Respondent also has senta communication to the Telangana

State Pollution Control Board (TGPCB) dated 27.11.2024 stating that

they have complied with thedirections issued by the Task- Force and

also reporting the status as on date.

2. It appears that there were about 26 of the directions issued

and the 6'^ Respondent has stated that they are all complied with.

Unless the TGPCB causes an inspection and files its report, the

compliance asreported by them cannot be verified.

3. Hence, we direct the TGPCB toinspect the premises of the

6th Respondent and based on the compliance report, let them verify

and filea detailed report.

4. The reply of the applicant is taken on record, though they

have notfurnished the translated copies.

5. Let the Revenue Department also filea report regarding

any compensation that has been disbursed tothe agriculturists.

6. Post the matter on 17.02.2025 for final hearing.

O.A. No. 97/2021(SZ),

28*Qnu ,202RAD.

sd/-

Smt. Justice Piishpa Sathyanarayana, JM

Page2 of2

sd/-

Dr. Satyagopal Korlapati, EM


